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STATEMENT - RE AGREEMENT
WITH CENTRAL PROVINCES
MANGANESE ORE COMPANY
LIMITED.

The Minister of Mines and Fuel
(Shri K, D. Malaviya): It is a long
statement. Have I your permission to
lay it on the Table?

Mr. Speaker: That may be la1d on
the Table,

Shri K. D, Malaviya: Sir, I beg to
lay on the Table of the House, a state-
ment regarding agreement with the
Central Provinces Manganese Ore
Company,” Limited. [See Appendix
IV, annexure No, 26].

12.46 hrs.

-STATEMENT RE. NEGOTIATIONS
BETWEEN UNITED KINGDOM
AND 'EUROPEAN ECONOMIC
COMMUNITY

The Minister of International Trade
in the ‘Ministry of Tommerce and ‘In-
dustry (Shri Manubhaj-Shah): Dur-
ing ‘the budget debate 'on the De-
mands of ‘the Ministry of Commerce
and Industry a few days ago, several
hon. Members referred to the nego-
tiations currently in progress in con-
nection with the United Kingdom’s
application for membership of the
European Economic Community. At
that stage, I had.lindicateq that I
would be making a short statement
on the subJect as soon as possxble

Even before the Common Market
was formed, we had many outstand-
ing problems of trade with’ Waestern
Europe ang these have qssumed even
greater- lmportance since the signing
of the Treaty of Rome. We have been
negotiating with the Européan “Econo-
mic, Commumty to secure suitdble
eblnges in ‘their taﬁh and ¢6m-
mercial. policies both under the GATT
and bilaterally. As a result of these
negotiations we have obtained some
concessions. Germany for instance has
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between Utiited
Kingden and.
Ewropean - Economic -
-Commmunity
already agreed ig the GATT to abo-
lish ' the dquantitative restrictions on.
our jute goods by the middle of 1964
There has also-been some relaxation
in the quota restrictions and reduc-
tion of tariffs applicable to us. In re-
lation, however, to our trading pro-
blems with the Common Market
countries, these concessions are not
of meaningful significance. The
balance of our trade with the Six
Common Market countries has been:
going steadily adverse. While in
1950 India had a surplus of about
Rs. 5 crores in its trade with them,
in 1960 she had a deficit amounting
to Rs. 135 crores approximately. This.
deficit is thrice the value of Indiam
exports to the Community. No other
country has a deficit of this order
with the Conmmunity. We are hoping
that substantial concessions would be
made available to us by these indus-
trialised coumtries in pursuance of the
Ministerial Declaration unanimously
adepted- in' the GATT for expansiom
of the trade of the less developed
countries.

UK’ joiming the Common Market
would create a fresh set of problems
for us because of the fact that our
trade with the UK. has been built
over g long period of years on the
basis of freedom from tariffs as welt
as quotas and certain guaranteed
margins of preference, It is clear
that if our long established rights
under the Indo-UK. Trade Agree-
ment are replaced by a restricted re-
gime, our trade will suffer great dam-
age. While we have always conced-
ed that it is primarily for the UK. to
decide -whether or not to join the
Common --Market ‘we shall be less
than fair to ourselves if we did not
insist on adequate safeguards for the
farge volume of‘trade we:have with
Bié UK. The UK. Goverriment has
taken note of our points-in ‘negotiat-
ing with the Common Market: In her
negotiations, ‘hewever, UK. has to
takke into-account its ewn interests
as -well as the interests of other Com-



